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CORRECTION OF ANSWER 'I'D 
UNSTARRED QUESTION NO. 72S1 
I)ATED 28TH JULY, 1967, REGARD-
ING EXPORT CltEDl'f AND 
GUARANTEE CORPORATION 

'l.'lie Minister of Commerce (Shrl 
Dbleeh SIDgh): For the reply given to 
unstarred Question No. 7251, answer-
ed on the 28th July, 1967, the follow-
ing may be substituted: 

(a) Yes, Sir. 

(b) The Zonal Office of the Corpora-
tion at Delhi looks after exporters 
located at Lueknow and Kanpur and 
in the region of Uttar Pradesh WE'st 
thereof. The Eastern part of the State 
is attended to by the Calcutta Office. 
Besides, exporters are served at speci-
fic Centres of Uttar Pradesh by the 
brokers appointed by the Corpora-
tion. 

(e) No, Sir. 

lU3brs. 

CALLING ATTENTION TO MATTER 
OF URGENT PUBLIC IMPORTANCE 

~  SAIL OF TROOP-CARRYING HELI-
COPTERS BY USSR TO PAKISTAN 

Sbrimati Susbila Robatgl (Bilhaur): 
I call the attention of the Minister of 
:External Affairs to the following mat-
ter of urgent public importance and 
request that he may make lr state-
ment thereon: 

"Reported sale of troop-carry-
ing helicopters and other lethal 
weapons to Pakistan by USSR and 
the training of Pakistani airmen 
in the USSR for flying these heli-
copters." 

SbriNatb Pal (Rajapur): Mr. Spea-
ker. Sir, before you ask the Minister 
to reply .... 

Mr. Speaker: Yes; Mr. Nath Pai had 
raised an objection; yesterday he 
;Jointed out to m. certain things. So. 
the Minister miIY resume his lJeat 
now; let UI hear Mr. Nath PBi 

sian Nath Pal: Mr. Speakp.r, Sir, I 
had given a moUon of privilep Blainst 

the Minister of External Affairs which 
arose from the statement he made 
While replying to the debate whiJcoh 
was raised in this House reltarding the 
supply of arms. The motion has arisen 
because on the 6th, there was the ells-
closure from fairly reliable sources-
in tlus case, the Washington POS!-
which has disclosed that the Soviet 
TJnion. contrary to the statement made 
by the External Affairs Minister. has 
supplied equipment to Pakistan. Mr. 
Speaker, I have nothing to say against 
the Soviet Union; she is a sovereign 
"ower .md has absolute power to give 
anything she likes to anybody she 
like'S, Therefore, let liS not get divert-
ed into that aspect. We in our coun-
I ry have the same freedom and powers 
;, "t as the Soviet Union or any other 
rountry has its own freedom and 
'powers. 

Now. we were told that the' Soviet 
lTnil)n has not done any such i ~  I 
had given notice, and this is the only 
"loin! which I wish to bring to the 
noticf' of the House. You had decJar-
·1 on Monday that the matter is 
pending before you. Now. what hap-
nens? What has happened is of grave 
, concern to the House. Instead of com-
n,! here and answering the privilege 
".,otion or making a statement. the 
Minister of External Affairs resorts 
to an action which Parliament takes 
very serious note of. They privately 
speak to the press. I am now quot-
"1(:( a press statement which says: 

"In anticipation of a motion 
lying' before the House, an atmos-
phere is tried to be created in the 
country whereby the force of thllt 
motion is destroyed." 

ThC're are two points here. The mat-
'n, is pending, under your direction. 
before the House. That matter re-
mains to be disposed of. But before 
''''v action is taken on my notice, the 
~ l Mairs Minister sees to that, 
that the noUce is destroyed by taking 
to the l)ress. I respect the rl/lhts of the 
Press to seek any information they 
like. But here was a diflerent cue 
altogether. ThIs Is what it says: 
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"A spokesman of the External 
Affairs Ministry discounted the 
report that probably the Soviet 
Union had also supplied to Pakis-
tan surface-to-air missiles." "We 
have no information that the 
Soviet Union has supplied these 
missiles", he said. 

The heading of the statE'lllent is very 
interesting: 

"Pak purchase of Soviet 'cop-
ters-MI-6 type used in non-
combat role." 

This is a very important matter. Mr. 
Chagla was trying to cover himself 
not by coming to this House, but by 
taking shelter in this dubious manner 
by talking to the Press. His statement 
on the 4th in this House was, no 
lethal weapons were supplied. Since 
the news came that copters were sup-
Dlied, he wanted to cover it by saying 
that it was non-combat. 

I do not want to go into the ques-
tion whether there is anything like 
combat and non-combat weapons so 
far as the armed forces are concern-
ed. A helicopter equipped with an 
atom bomb CM! become something. A 
helicopter may carry troops or any-
thing. r do not want to take your 
time by going into that aspect. 

Mr. Chagla, therefore, has commit-
ted contempt of this House. Apart 
from his talking to the press and the 
contradiction of his earlier statement, 
there is another thing. In spite of all 
this, he goes to the other House, 
whose rights I respect, and makes a 
statement, when motions are pending 
in this House. He has been a very 
good student of the Constitution and 
has given very good judgments when 
he was the Chief Justice of Bombay 
High Court, before he fell from that 
high authority and began to defend an 
indefensible Government .... 

Mr. Speaker: So far as his making 
a statement in the other House is con-
cerned,if a question is asked there, 
he has to answer into there. If he 
says it must be answered here first, 
they might tab the lIIID1e view there. 

Shri Nath Pal: Article 75(3) says: 

"The Council of Ministers shall 
be collectively responsible to the 
House of the People:' 

Whenever a major statement is to be 
made involving a policy of this Gov-
'"rnment, your predecessors have re-
peatedly directed the ministers that if 
a matter is pending before this House, 
t.his House must be given priority. I 
do not want to enter into a false com-
petition. I am sorry Mr. Chagla is not 
here. I am not in the habit of criti-
(·ising somebody who is not present 
here. But his ·behaviour, is to say 
the least, deserves an unqualitled con-
demnation from you as being one of 
grossest impropriety to the House. 

The Deputy Prime MbUster and 
Minister of Finance (Shri Morarjl 
Desai): My hon. friend said that the 
Minister of External Affairs spoke to 
the press. But what he read out was 
that a spokf:'Sman of the ministry said 
~ i  

Mr. Speaker: About answering in 
the other House, it is not a major 
policy matter and if the same ques-
tion is asked there by an han. mem-
ber, what is to be done? He says, it 
must be answered here first. They 
'night also take the same view there. 

Shrl Nath Pal: I have read out the 
relev8'llt article from the Constitution. 

Mr. Speaker: The Constitution itself 
has created the other House also. 'Now, 
the Deputy Prime Minister has point· 
ed out that some spokesman of the 
ministry had given the information. 
Let us hear the answer to the callin, 
attention notice. 

Shri Nath Pal: Do you condone this, 
Sir? I am a little surprised. It is the 
minister who is answerable for what 
the ministry does. I was taken by 
surprise that an experienced adminis-
trator like Shri Morarji Dlfai should 
·'Clme forth with such an unconvincing 
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lShri. Nath Pail 

reply that it is the spokesman of the 
ministry who said it. At whose behest 
does the spokesman speak? Who is 
answerable to the House-the spokes-
man or the minister? 

Mr. Speaker: The minister is res-
ponsible. You have made your point. 

Shri Nath Pai: I want your point. 
My point is not so important. 

Mr. Speaker: About the matter 
being answered in the other House, as 
1 have already said, let us not imme-
diately here and now raise it. The 
other House is also s ~  It is 
not such 1m important matter of 
policy or a major policy issue. The 
paper has said "spokesman Of the 
Ministry". The Deputy Prime Min-
ister and also the Prime Minister are 
here. I would like them to look into 
it. 

Shri SurendranaUl Dwlvedy (KEn-
drapara): Sir, it becomes still more 
objectionable because when the mat-
ter was pending before the House a 
spokesman of the Ministry spoke to 
thE' Press. Is it the case of the Deputy 
Prime Minister that when the spokes-
man of the Ministry of External Affair' 
spoke to the Press he was unaware of 
the motion that was pending before 
the House? Either the Minister' is 
responsible or the spokesman of the 
Ministry is responsible; somebody is 
responsible and it amounts to can-
t empt of the House. 

Shri P. VeDkatasubbalah (Nandyal): 
Sir, this mattE'r has to be considered 
in the context of the news published 
by the WaBMngton Post. The Wash-
ington POBt has published certain re-
ports regarding supply of helicopters 
by Soviet Russia to Pakistan. This 
matter was publicised in our Press. 
So it is the duty of the Ministry ot 
External Affairs to clarify thE' posi-
tion. So the Minister is not at all in-
volved in this and it does not amount 
to any ~  Of the HOWIe or 
breach of privilere of the Houle. 

Shrl Morarjl Desai: My hon. friend 
was surprised when I asked for some 
infonnation.' I have not explained 
anything. I asked for infonnation, 
whether there was any reason to be-
lieve that the spokesman, as he is 
called by the paper-it is not that the 
person who gave the infonnation call-
ed himself the spokesman, it is that 
paper which says that he was the 
spokesman of the Ministry-was Shri 
Chagla? Is there anything to suggest 
that. I would also like to say this, 
that if somebody from the Ministry 
has said something which is wrong or 
unauthorised then, certainly, when the 
Minister comes to know about, he 
holds that PErson responsible for it 
and takes him to task. How can the 
Minister be held responsible for it? 

Mr. Speaker: The matter has been 
brought to the notice of the Govern, 
ment. I am not going to give any 
ruling here. It is not necessary. I 
am sure, when something is pending 
before the House, the ministers would 
like to respect the House and make a 
statement on the floor of the House. 
I do not think there is any difference 
of opinion on this. The whole House 
is agreed on this point that when some 
matter is pending before the House it 
shall be answered first on the floor of 
the House. Whether in this case the 
spokesman of the Ministry knew about 
it or not is a different matter. It has 
got to be looked into. I would re-
quest the Minister of Foreign Affairs 
and also the Prime Minister to look 
into it and find out whether it was 
known to him, whether it was done 
Intentionally and then take the 'neces-
,ary action. 

iii\' ~~ ~ ~ ~ 

~ ll 'i ~~ ~  

Mr. Speaker: Order, order. Even 
Shri Nafu Pai had to wait for three 
days before raising it here. The hon. 
Member wants just to eet up and 
raise something. How can I allow 
that1 
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.n '"' ~ ..n ~ ~ iti iIl't l{ 
~ iJi{ ~ jl '1-r:f itft ~ 'tit ~'  

~  ~~~~i i  'I;f'J"1' 

~ eqot\lfI(OI ~ ~ 1 

Mr. Speaker: There Is no Question 
Hour allotted when the Speaker will 
answer the questions of hon. Mem-
bers. 

..n '"' "' ..n: ~ fuIt w-:rr ~ 
~~~ i  .... 

Mr. Speaker: The other day, when I 
took objection, Shri Nath Pai was 
good enough to come and discuss with 
me in the Chamber. That is the nor-
mal courtesy expected of every hon. 
Member. No hon. Member can simply 
get up and raise any point here. I 
do not want to hear the hon. Member 
here. How Ca'll I answer without 
knowing the subject matter. TherE'-
fore, he can come and discuss with 
me and then if I allow he can raise 
it here. 

~ '~ ~  

~ ~  ijfi(' ~ ~  ... f 
;rrq qrf, if '1-r:f lI>'T q;prfu i!r ~ 1fl'I'I'm 
~ ~~~ ' . ~ ~ 

~~i 'l 

Mr. Speaker: Other ministers were 
there. 

.n ~ fqro' ~  'T'f ~ 

m ~~~~ 1  ~ fit; ~ 

,.;r ~~ l ~ IfIl IfIW ~ ~ ~ 

~ ~ 'fT, ~ fit; ~ ~ ~ 'tit 
~~ .:ft, ~ ~ fit; ~  ~ 

~l ' ~~~ ~ 

~'  1 ~~ 1 ~ '~ ~ 1 

~ if ~ 'tit I!iT( mmr ~ v.rr .1 
The MinllIter of External AftaIn 
(Shri M. C. Cbqla): I am sorry, Sir, 
I do not know what transpired here. 
I was 'answerlng a C8'lling Attention 
Notice in the Rajya Sabha. Without 

knowing the facts, I want to give a 
solemn assurance to the House thAt I 
will never be guilty of telling any-
thing to the Press to which it .is not 
entitled before the matter comes to 
this House. I know this House, I 
know the Members of th.is House and 
I give this solemn assurance to them. 

Mr. Speaker: The hon. Minister. 

Shri S. KWldu (Balasore): Sir, on a 
point of order. 

Mr. Speaker: I have already called 
the hon. Minister. 

Shrl S. Kundu: Sir, you do not even 
listen to us. The whole difficulty is 
that when we get up and speak, you 
do not even listen to us. 

Mr. Speaker: I have been listening 
to the leader and deputy leader of the 
party all the time. Now he says that 
I was not listening to them. 

Shri S. Kundu: My point of order is 
this. Once Shri Nath Pai has raised 
" question and it is discussed here, it 
hecomes the concern of the whole 
House. The question is not whether 
a spokesman of the Minlistry has 
spoken or not. Certain matters have 
trickled down to the press. It is the 
constructive responsibility of the 
Government to see that these mat-
ters do not go to the press. The 
Government should realise its respon-
sibility . 

Mr. Speaker: Tha'llk you for the 
suggestion. You have had your say. 
Now, the hon. Minister. 

The Depaty Minister in the MiDlstry 
of Extenul Mairs (Shrl Sarendra 
Pal Singh): The Government have 
seen reports in the press stating that 
the Soviet Union is selling helicopters 
to Pakistan. We are making enqui-
ries. One or two reports we have re-
ceived so far indicate that one MI-6 
helicopter arrived Chaklala airport on 
July 25th, accompanied by 9 Soviet air 
and ground crew. The helicopter is 
to undergo extensive evalUftion trials 
for the next 2 months, after whll:h 
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Pakistan may buy three to four of 
such helicopters. The deal has been 
processed through civilian channels. 

The Government are aware that the 
USSR commercial organisation "A VIA-
EXPORT" sell helicopters and civilian 
transport aircraft freely and these 
sales do not fall within the restrictions 
applied to the sale or gift of military 
equipment by the USSR to other 
countries. 

Shrimati Sushila Rohatgi: Mr. 
Khruschev had clearly stated from 
time to time that Kashmir was an 
integral part of India. But, since the 
Tashlumt Agreement, a visible change 
is seen in the attitude of the Soviet 
Union and there is also closer con-
tacts between the Soviet Union and 
Pakistan, though it has constantly rei-
terated its friendship with India. May 
I know from the hon. Minister whe.n 
was the last occasion when such an 
assurance that Kashmir was an inte-
gral part of India was made? 

Shri M. C. Chagla: It does not 
strictly arise out of this. But, as far 
as I know, Russia stands by her com-
mitment, which she has given expres-
Sion to several times in the Security 
Council and elsewhere, that she looks 
upon Kashmir as an integral part of 
India. 

Shri D. N. Patodla (Jalore): This 
deal has been termed as more or less 
a commercial deal. But it does not 
stop there, because their Air Force 
personnel are being trained in the 
Soviet Union. Also, these helicopters 
are capable of being used by the 
army; they can be used as bombers 
in times of war. Under these cir-
cumstances, may I know the difference 
between a commercial deal and a poli-
tical deal' 

Sbri M. C. Cbacla: The difference is 
this. This is not a deal between gov-
ernment and government. It was D 
deal between people ...... (Interrup.· 
tiOllS) 

Shr! Nath Pal: We have never heard 
~  a piece of downright rubbish. 
In the Soviet Union everything is 
State controlled. 

Shri M. C. Chagla: It was done by 
a body just like our STC. May I point 
out that when it comes to a war 
everything which can be used for 
civilian purposes can be turned for 
use during the war. 

Shri Virendrakumar Shah (Juna-
gadh): Who is the buyer in this case? 

Shri M. C. Chagla: We buy helicop-
ters for civilian purposes. Passengers 
are carried in such helicopters. 

Shri Nath Pal: Are they being 
bought by them for tourist trafflc? 

Shri M. C. Chagla: USSR is an in-
dependent, sovereign country. If she 
enters into a trade .. deal with another 
country, how can we object to it? It 
is a commercial deal. 

Shri D. N. Patodla: Sir, on a point 
of order. The hon. Minister has stated 
that the Government is not involved 
in it. May I know who gives training 
to the personnel; is it the air force (lr 
the commercial organisation? 

Mr. Speaker: There is no point of 
order. 

Shri P. Venkatasubbalah: As the hon. 
Minister has rightly pointed out, USSR 
is a friendly country who stood by 
us on all the international questions 
that confronted our country. The hon. 
Minister made a statement the other 
day thai there had been an assurance 
from the Soviet Government that 
only non-lethal weapons will be supp-
lied to Pakistan in keeping with the 
spirit of the Tashkent agreement. 
Now the hon. Minister has come out 
saying that it is only a commercial 
deal. I would like to know whether 
the Minister has tried to contact the 
Soviet Government and find out how 
II. distinction e8'll be drawn between 
lethal and non-lethal weapons and be-



SRAVANA 20, 1889 (SAKA) U.S.S.R. HelicoPters 18962 
to Pakistan (C.A.) 

tween combat and non-combat forces. 
Helicopters can also be used to trans-
port troops. In that case, is this action 
of the Soviet Government in keeping 
with the assurance that they lurve 
given to the Minister? 

Shrl M. C. Chagla: USSR looks up-
on helicopters as non-lethal and heli-
copters are for sale to any country. 

Shri Ranga (Sri Kakulam): Have 
you written to them? 

Shri M. C. Chagla: We hII'Ve got an 
assurance ~l  and we are in 
touch; but, may I just point out that 
according to USSR, helicopters are 
non-lethal and anybody can buy them 
from the State organisation-not only 
Pakistan but ourselves or any country. 

Shri Hem Barua (Mangaldai): But 
they are big helicopters. 

Shri M. C. Chagla: But, take the 
case Of tanks and sabre jets. It is 
obvious that they cannot be s~ for 
civilian purposes. But, suppose we 
were at war; then, we would mobilise 
the nation and everything can be used 
for war purposes. Howe-ver, the ques-
tion is: Prima facie, if a plane is sold 
for carrying passengers or for trans-
port, is that a lethal weapon? 

Mr. Speaker: Shri Venkatasubbaiah 
asked whether this has becn brought 
to their notice. 

Shri M. C. Chagla: Yes, Sir; we 
have. 

Shri Swell (Autonomous Districts): 
From all the reports that we have it 
appears that these are-giant, high-tIy-
ing helicopters which are designed 
to be of particuiar use in high moun-
tainous regions. Before the last Indo-
Pakistan contlict in 1965 Pakistan 
sent a large number of infiltrators 
Into KaBhmir, but their designs did 
not succeed because of the long line 
of communications and scanty supply 
of ammunition and food. I would like 
to know wOlether the Minister has 
considered the possibility of Pakis-
tan using these giant, high-ftying heli-
eopters to transport troops to difler-
ent parts of Kuhmir, big amounts of 

food and ammunition, heavy artillery, 
anti-aircraft artillery and mortars and 
setting up defence perimeters within 
Kashmir as a prelude to an onslaught 
on this country; if the Government 
has considered this aspect of the ques-
tion, I would like to know from the 
Minister whether he has conveyed 
this to the Soviet Union and told them 
that the sale of these helicopters to 
Pakistan would be an unfriendly act 
towards India. 

Shri M. C. ChagIa: I do not know 
much about these helicopters but they 
can carry 65 passengers; I think, their 
range is about 350 miles ..... 

Shri Hem Barua: 65 armed passen-
gers or what? 

Shri M. C. Chagla: .. and they can 
go to a height of 14,000 feet. AB I 
said, the Russian attitude is that these 
helicopters can be sold to any coun-
any country for civilillll use. If the 
country uses something, which meant 
for civilian use essentially, for milita-
ry purposes-well, as I said, anything 
can be SO used .... (Interruption) 

Shrl Hem Barua: Have you pointed 
out that possibility to them? 

'1i~~~ ~ 

~  ~ ~~ om: ~ ~  ~ ~ 

~ 11 ~~~~ 

~ ;tt ~~ l'l'<J' ~ ~ 

Sffi'ITCf ~ vn !IlR ~ ~ ~ ~ if 
~ vn flI; ~ ~ ~ ;ftfu ~ 
~ if'{ ~ Iflllf.t; ~  ~ q ~ IfiT ~ 
-rr1l1fT,Ti'f f1:f.\' it ~ ~ ~ 'fI'<'I'f 
~ flt;lrr ~ ~ ~ I q,ft ~ ~ 

~ ~ i ~ ~~~ 

milfillt !IlR ~ <:it ~ m ~ mtf ~ 

srftw ~ flI; mtf ~ ~ 
~ ~ fif;rrl: Iffu!:, ~ ~ 
~ il  ~~ t 
~~~~~~  
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Shrl Swell: My question has not been 
answered. 

May I take it from the Government 
that they do not consider it at all po-
ssible for Pakistan to use these heli-
copters fOl' these purposes and thal 
they do not consider it necessary to 
t:onvey the misgivings of this country 
\0 the Soviet Union and to tell them 
1 hat the sale of these helicopters to 
Pakistan would be an unfriendly act? 

Shrl M. C. Chagla: As regards the 
possibility of troops being carried by 
these helicopters, I am sure, my 
colleague and friend, the Defence Mi-
nister, will consider it when he consi-
ders the question of the security of 
the country. 

Shrl Hem Barua: You also know the 
possibility of their use. 

Shri M. C. Charla: I h«Ve said so. 
Any civilian aircraft can be used for 
military purpose; any ordinary plane 
can be used for military purpose. As 
regards telling the U.S.S.H. that it is 
an unfriendly act, I want to repeat 
my answer to Mr. Vajpayee that the 
assurance given by the U.S.S.,R. from 
the highest person to the lowest per-
son that they wilJ not supPly .... 

Shri Hem Barua: That was the 
aS8UI'anCe given by America also. 

8hrl M. C. Charla: .... lethal wea-
pons to Pakistan stanas and we have 
DO reason to believe that they have 
departed from that assurance. 

Shrl A. B. ~  The House 
should be given an opportunity to dis-
cuss this before we adjourn. 

Mr. Speaker: Let us see how best 
it can be done. It all depends upon 
which work will nave to be given up 
and which work wilJ have to be taken 
up. 

Shrl BaDp: The only point that 
arises is whether they would be good 
enough, if they have not done it al-
ready, to contact the U.S.S.H. Govern-
ment and tell Ulem ..... . 

Mr. Speaker: He has said that. 

Shrl RaDp: That is the only IIlIIwer 
have been asking for. 

Mr. SPeaker: When Shri Venktta-
subbaiah specifically asked whether 
this has been brought to the notice 
of the U.S.S.R. Government, I remem-
ber, Mr. Chagla said, "We have". 

Anyway, I have nothing more to 
say; I cannot express my opinion. I 
do not know whether we have time 
now. We are adjourning tomorrow 
evening. We will have to re-shape 
the whole work otherwise. Therefore, 
I cannot say anything now. Papers 
to be laid. 

12.38 hrs. 

PAPERS LAID ON THE TABLE 

STATEMENT RE. ENQUIRY INTO AFFAIRS 

OF BANK OF CHINA 

The Deputy iPrime Mlnlster aDd 
Minister of Finance (Shrl Morarjl 
Desai) : I beg to lay on the Table a 
statement regarding the enquiry into 
the -affairs of the Bank of China (in 
liquIdation). [Placed in Library. See 
No. LT-1387/67J. 

Sbri Chlntamani Panigrahi (Bhu-
baneswar): On a point of order, Sir. 
I want to make a submission .... (In-
t.eTTuption) 

Mr. Speaker: Order; order. Is that 
on Shri Morarji Desai's laying a 
paper on the Table? 

Sbrl ChintamaDl PIUIigrahl: I have 
given a Call Attention Notice on the 
wanton and brutal attack on aDd look 
of the Oriya passengers and moles-
tation of women in West Bengal area 
when travelling on the railways aDd 
the Oriya people are all agitated over 
that. That has been rejected .... 

Mr. spelter: Order; order. There II 
no point of order. Just now a QueI-
tion was also answered. 


